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(2013) 07 RAJ CK 0235

In the Rajasthan High Court

Case No : Sales Tax Revision Petition No. 353 of 2011

Asstt. Commercial Taxes Officer APPELLANT

Vs

M/s. Shiv Agrievo Ltd. RESPONDENT

Date of Decision : 22-07-2013

Acts Referred:

Citation : (2013) 07 RAJ CK 0235

Hon'ble Judges : J.K. Ranka, J

Bench : Single Bench

Advocate : Mayank Gupta on behalf of Mr. R.B. Mathur, for the Appellant; 

Judgement

J.K. Ranka, J.—Counsel for the petitioner submits that the controversy involved
in the instant revision petition is covered by the judgment of the Apex Court
rendered in the case of State of Rajasthan and Another Vs. M/s D.P. Metals, and
various other judgments passed by this Court in other identical revision petitions
relying upon the judgment passed in the case of State of Rajasthan Vs. M/s. D.P.
Metals (Supra). Consequently, in the light of judgment of the Apex Court
rendered in the case of State of Rajasthan Vs. M/s. D.P. Metals (Supra) and
various other judgments passed by this Court in SB Sales Tax Revision Petition
No. 165/2011-Commercial Taxes Officer Vs. M/s. Globe Transport Corporation,
decided on 26/02/2013; SB Sales Tax Revision Petition No. 239/2011-Assistant
Commercial Taxes Officer, Anti Evasion-II, Alwar Vs. M/s. Rathi Bars Limited,
Bhiwadi, decided on 11/02/2013 and in other identical revision petitions relying
upon the judgment passed in the case of State of Rajasthan Vs. M/s. D.P. Metals
(Supra) deciding the similar controversy, as raised in the instant revision
petition, the instant revision petition stands dismissed.
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